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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahakad this the 12th day ef August, 2004,

Original Applicatien Ne. 640 of 2004.

Hen'ble Mr. D.R. Tiwaril, Member- A.

1. Mehd. Zahir a/a 39 years, S/e Mehd. Rafique

R/® 26, Scheelpura, Gariah Fatak, Prem Nagar,
Jhansi.

2., Mehd. Hanif a/a 43 years S/e Mehd. Rafique

R/‘ 19/1, Scheelpura, Gariah Fatak, Prem Nagar,
Jhansi.

3., Hardayal a/a 45 years S/e Sri Chhakki Lal Sahu,

R/e vill. and Pest- Iskil Buzarg, Thana Earich,
Jhansi.

eseeccssAPplicants

ceunsel fer the applicants :- Sri R.K. Nigam

VERSUS

l. Unien ®f India threugh General Manager,
Nerth Central Railway, Allahabad.

2, Divisienal Railway Manager,
Nerth Central Railway, Jhansi.

.--.--....Resp-nﬂents

Ceounsel fer the respondents := Sri D. Awasthil

ORDER

By this 0.A filed under sectien 19 of Administrative
Tribunals Act, 1985, the applicants have prayed fer a
directien te the respendents te screen and abserbd him
against the existing vacancies in Cclass 1Iv/Greup ‘D'

cadre in Nerth Central Railway.

2, The facts @f the case are that the applicants acquired

the temperary status and the applicant Nea 1 and 2 have been
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issued casual labeur card Ne. 172675 and 170365 respectively.

Hewever, applicant Ne. 3 has net been issued casual labeur
card th.ugh. he has werked frem ©3,09,1976 te 18.03,1977
under P.W.I, Orai. In pursuance of the netificatien dated

30.08.2001, the applicants had applied fer screening and

abserptien in Group ‘D' cadre under NCR in Jhansi Divisien. |
It has been submitted by the applicants that their ble-data

duly supperted by the required decuments (Casual Labeur

Card, Cepy of cast certificate and cepy ef affidavit regarding
date of birth) were recieved in the effice ef Persennel
Branch ef DRM, NCR, Jhansi Divisien, Jhansi but they have

net been censidered fer screening and abkserptien. The

grievance of the applicants is that they have net se far

been called for screfBing whereas their juniers have already i
been screened and abkserbed., |

3. Sri Vined Kumar, helding brief ef Sri K.P. Singh,
learned ceunsel for the respendents has submitted that the

applicatiens alengwith bile~-data and necessary papers have
net been recieved in the DRM (P) effice. Hewever, he has
submitted, if a directien be given, the respendents weuld
make all afferds te trace eut their papers and if the
papers have been recieved in the effice, necessary actien

will ke taken.

4, The learned ceunsel fer the applicants has submitted
that the applicants have filed a cemmen representatien

dated 19.10.,2003 (Annexure VIII) te the DRM (P), NCR, Jhansi
Divisien which is still pending. The ceunsel fer the parties
have ne ebjectien if the O0.A is dispesed of finally at the

admissien stage itself witheut calling fer the ceunter.

S5« Accerdingly the O0.A is dispesed of f£inally with a

directien te the DRM (P), NCR, Jhansi Divisien (Respendent
Ne. 2) te consider and decide the representatien ef the

applicants filed en 19.10,2003 by & reasened and speaking
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